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ORDER 

This appeal by the assessee is directed against the order of National 

Faceless Appeal Centre, Delhi, dated 28.02.2023 pertaining to 

Assessment Year 2007-08. 

2. Grounds of appeal raised by the assessee reads as under:- 

“1 On the facts and circumstances of the case, the order passed 
by the learned Assessing Officer/ITO/CIT(APPEAL) is bad Both in 
the eye of law and on the facts. 

2. On the facts and circumstances of the case, the learned CIT(A) 
has erred in dismissing the appeal without providing proper 
opportunity of being heard. 

3. On the facts and circumstances of the case, the learned CIT(A) 
has erred both on facts and in law in confirming addition without 
sufficient opportunity to explain its reasons of delay in filing appeal 
before him.”  

3. In the case, the Ld. CIT(A) noted that the appeal was filed by almost 

delay of 9 years. The reasonable cause attributed was financial crisis. 
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However, the ld. CIT(A) found that the submissions of the assessee is very 

cryptic in nature.  He has also noted that it is not supported by the 

documentary evidence.  He further noted that the assessee was given 

opportunity to file written submissions and necessary documents.  But 

the assessee failed to file any required documents. In these facts, the Ld. 

CIT(A) did not condone the delay for 9 years in filing the appeal and 

dismissed appeal as not admitted.  

4. Against this order, the assessee is in appeal before the Tribunal. 

5. I have heard both the parties and perused the records. Before me 

also, the ld. counsel for the assessee submitted that an opportunity may 

be granted before the authorities below and he submitted that reasonable 

cause for delay before the Ld. CIT(A) was financial crisis.  On the facts 

and circumstances of the case and after careful consideration, I am of the 

considered opinion that the Ld. CIT(A) has taken correct view in not 

condoning the delay in this case in absence of proper reasonable cause 

and documents to that effect. Hence, I do not find any infirmity in the 

order of the Ld. CIT(A) and uphold the same. 

6. In the result, the appeal of the assessee stands dismissed.  

 Order pronounced in the open court on 23rd October, 2023. 

    Sd/-                                                    Sd/- 
      [ANUBHAV SHARMA]                             [SHAMIM YAHYA]  
       JUDICIAL MEMBER    ACCOUNTANT MEMBER 
Delhi;      23.10.2023. 
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Copy forwarded to:  

1. Assessee 
2. Respondent 
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3. CIT     
4. CIT(A)   
5.     DR                                                      Asst. Registrar,  

ITAT, New Delhi 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


